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THE DEPUTY MINISTER IN 
THE 'MINISTRY OF INF01U4ATION 
AND BROADCASTING (KUMABI 
IC.UMUDBEN M. JOSHI): (a) and 
(b). It bas been reported that a 
lJ'Oup Of people 'demonstrated at the 
oflf'ces of the 'Deccacn Herald' and 
IDdlan Express' in Ban,alore on 
the evening of 22nd September, 1980 
to protest against a news item pub-
lished in these papers about an in-
cident involving t6, Chi:ef MinJster 
of Karnataka, The police authorities 
were able to persuade the demonst-
rators to disperse peacefully on the 
morning of 23rd September, 1980. The 
demonstration alnd the relucta~ce ot 
the management of the papers to 
meet the demonstrators caused de-
lay in the publication Of the papers 
of these groups namely, Deccan Her-
ald, Prajavani, Indian Express aod 
Kannada Prabha by a few bOUTS. 

Following ten persons pleaded gll ilty 
and were sentenced . to fine of Rs. 
150/- each and in default to 15 days 
imprisonment; all the accused paid 
the fine and the case was disposed )f; 

Shri D. Sridhar, P. C. Tilaram, M. 
Dubey, Peter Shantharnj, S. Sardar, 
D. N. Anathamurthy R. B Harish 
G. Shivanna, C. J~gannath~ Acha~ 
and Venkatesb. 

Two journalists viz. Shri P. K. Jain 
and J. D. Sharma \1I.·ere arrested by 
the state Government of .U~P. tor 
inflammatory writings and exaggera-
ted reporting on 7th Septerr..ber, 1980 
under Section 15-A of Indian Penal 
Code and were subsequently detain-
ed under Uttar Pradesh Samaj Virodhi 
Tatva Nivaran Adhyadesh, 1980. on 
the same day. Their detention or-
ders under the said Ordinance !las 
been revoked by the state Govern-
ment on 16-9-80. Shri P.K. Jain was 
granted bail on 22.9.80 and was re-
leased on .the same day. Shri J. D. 
Sharma Was granted bail on - 4.10.80 
and was released on 6.10.80. 

Shrf. OaokaUllpm, oWDe!' of Syncii-
cate Press, Madras Was arrested by 
the State Government on 29.8.80 for 

printing aeditious mattera. Shri Shan-
mugun alias Gorki, 1Iadraa .... at'-
NBted 011 23+80 for ~ ntera-
ture at seditiOUS nature and alao 
mme proDOaraphy books and for 
haviDc been found dnmk aDd in 
poeaesaioD of liquor. 

Commissioner of Agra Division 18 
~g~ ~ MVe r~k~ ~ m m-
formal meeting Of the local press 
about an irresponsible report put 
out by a news agericy trom Aligarh 
that 400 homeguards had not report-
ed for duty during recent distur-
bances and he allegedly warned them 
against putting out UnconfUT.ned re-
ports. The Chief Minister of Uttar 
Pradesh later denied on the flOor of 
the State Vidhan Sabha that the 
Commissioner of Agra Division had 
misbehaved with pressmen. 

~Prlest:J in India enjoys full free-
dom i·n its functioning. ~owever, the 
Press as well as the journalists are 
as much responsible as ordinary 
citizens who are subject to the law 
of the land. Their responsibility 
becomes even greater when their 
writings Or reports concern the ques-
tion of national security a.nd com-
munal or inter-caste harmony. It has 
been noticed that there is a tendency 
in certain small sections of the Press 
h indulge in sensationalism and ex-
aggeration without considering its 
detrimental consequences on natio-

.nal integrity and communal harmony. 
It is expected that the Members of 
the Fourth Estate will give due con-
sinderation to this aspect in the 
national interest. 
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